




                                                              Annexure-1 
 

S.No Date of issue 
of show cause  

Department Details of show 
cause 

Response to show cause, if any 

1. 30-11-2016 Department of Youth 

Empowerment & Sports 

To get direction 

under Sec. 5 of E(P) 

Act 1986 dtd:30-11-

2016 

Proposal submitted by the Department of 

Youth Empowerment & Sports to get NOC. 

2 12-05-2017 Sri. Roshan Pinto 

Proprietor, Leisure Routes 

Mangalore. 

Started work when 

proposal pending 

for approval 

 

Started the garden and basic facility like toilet 

work and requested to speed issue of NOC in 

letter dtd: 18-05-2017(Proposal submitted in 16-

11-2016) 

3  06-06-2017 Project Manager,  

Zilla Nirmiti Kendra,  

Karwar 

Rock Garden work 

started without CRZ 

approval 

Proposal submitted by Additional DC, 

Member Secretary, Dr. Ravindranath Tagore 

Beach Development & Protection Committee 

on 22-12-2017 to issue CRZ NOC 

4 19-12-2017 Sri. Rajesh Kamat (Successful 

Tenderer) & to Additional DC, 

Member Secretary, Dr. 

Ravindranath Tagore Beach 

Development & Protection 

Committee  

Started the food 

court construction 

work 

Proposal submitted by Additional DC, 

Member Secretary, Dr. Ravindranath Tagore 

Beach Development & Protection Committee 

on 22-12-2017 to issue CRZ NOC 



5 26-9-2017 &  

31-10-2017 

Town Municipality, Karwar Construction of 

Nelasiri building 

adjacent to Drive In 

Hotel started 

without CRZ 

approval, so to take 

action against the 

violator 

No response received from Town Municipality, 

Karwar. 

Proposal submitted by Additional DC, 

Member Secretary, Dr. Ravindranath Tagore 

Beach Development & Protection Committee 

on 22-12-2017 to issue CRZ NOC 

 











                                                                                                                                        Translated Copy 

                                                                                                                                 Annexure- II 

 

Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

No: RDE/ CRZ/ R.Violation/2018-19/03                 Date: 03-04-2018 

To: 

Secretary to Government 

(Environment and Ecology) 

Dept. of  Forest, Environment and  Ecology 

Bengaluru 

Sir,  

Sub: Conservation of the endangered Karwar Beach - reg 
 

Ref: 1) Direction of meeting on  Draft CZMP Date: 15-02-2018,  

  2) Your Office Letter Number: FEE06 CRZ Date: 07/09/2017     

  3) This Office Notice Letter No.RDE/CRZ/Notice/2017-18/386 

      Dated 06-06-2017  

 4) Zilla Nirmiti Kendra Karwar Application dated 14-07-2017,  

 5) Zilla Nirmiti Kendra, Karwar Application dated 07-02-2018. 

 6) This Office Letter Number: RDE/CRZ/Hotel- Violation/2017-   

      18/841  dated 26-09-2017 

 7) This Office Letter Number: RDE/CRZ/Hotel- Violation /2017-   

      18/208 dated 31-10-2017. 

 8) This office notice letter number RDE/CRZ/Violation /2017-18  

        dated 19-12-2017.  

                           9) Shri, Rajesh S, Kamath, Karwar's Application Date: 29-01-2018.  

                          10) Department of Youth Services, Karwar Application  

         Date: 25-01-2016.  

                          11) This Office Letter No RDE/CRZ/ದಾಪ/2016-17/520 Dt:30-11-2016. 

                           12) Letter from the Department of Youth Services, Karwar  

           dated 28-12-2017. 

                     13) This office letter no: RDE/CRZ /2017-18/286 Date:05-1-2018.  

* * * * 



 

With respect to the above subject as per reference (1) cited above,  as per the 

direction of the Draft Karnataka State Coastal Zone Management Planning meeting held 

on 15-02-2018,  as per the letter (2) ,legal notice issued to protect the endangered Karwar 

beach from illegal construction of buildings on the sea shores , a detailed report is 

submitted as follows.  

 Firstly It is found that construction of Rock Garden work is going on  in Karwar 

beach without prior permission from CRZ , since the area comes under CRZ Zone, a 

notice was issued as per reference (3) to the Project Manager, Zilla Nirmiti Kendra 

Karwar to consult this office with all relevant documents and take prior permission as per 

prescribed proforma. 

          Accordingly, they applied with reference Letter (4) on 14-07-2017 to this office 

seeking CRZ permission. However, no proper documents have been submitted regarding 

the project. With several reminders over phone they have been asked to submit proper 

documents, Subsequently as per Reference Letter (5) dated: 07.02.2018, the Zilla Nirmiti 

Kendra has submitted the Estimated Cost of the Project, Project Design and Appendix IV 

for the project. The permission to take up this work is granted by  Dr. Rabindranath 

Tagore Beach Development and Conservation Committee Karwar. 

The area falls in the Coastal Regulation Zone-1 and partly in Zone-II (map 

attached) since the area is located on the sea side from road, there is no provision to build 

any new construction in the said area. Only the structures built prior to 1990 can be 

considered only to rebuild or repair. However, there are no records found prior to 1990 

regarding the said project work.  

           Complaints have been received to this office regarding construction of a building 

attached to Drive in Hotel at Karwar beach, accordingly  Notice was issued to 

Commissioner, CMC Karwar  as per reference (6) on 26-09-2017 to take proper action  

for taking up development activities  in CRZ area of Karwar beach without taking prior 

permission from CRZ and submit report to this office. But no action has been taken. 

Further reminder letters were issued as per reference (7) on 31-07-2017 , however  no 

action has been initiated by the concerned. 

          The afore mentioned area of earlier built Drive-in Hotel is in the Coastal 

Regulation Zone-I  and partly in Zone-II , while the existing building is also in Zone-II, 

and is on the sea side of from the road, where there is no provision for any new building 

construction in this area. Hence it is a clear violation as per CRZ Notification-2011.  

          On Karwar beach area, Mr. Rajesh S. Kamath, Mahalaxmi Electronics, Kodibhag, 

Karwar was carrying out some development work without prior approval form Coastal 

Regulatory Zone. On enquiry about construction of building in this area, Mr. Rajesh S. 

Kamat  informed that  the area was given on lease  by Tagore Beach Development and 

Conservation Committee Karwar  for construction of branded food court and as per the  

 



 

 

Permission given by the committee construction for branded food court is being taken. 

So as per reference(8) dated 19-12-2017 instructed to stop the development activities and 

to restore the site to normalcy and informed Uttara Kannada District Beach Development 

Committee to cancel the agreement.  

           Subsequently, as per reference (9) he submitted a project report and requested for 

permission to build a temporary building and toilet by renovating left and right side of 

Planetarium building along with food court in Rabindranath Tagore beach.  However, 

no records of the buildings existed prior to 1990s have been submitted to this office. 

          The area falls into the CRZ-I and partly in CRZ -II, falls towards sea side from the 

authorised road. There is no provision for any new construction in this area. So it is a 

clear violation of the Coastal Regulation Zone 2011 Notification Regulations. 

          Further a temporary fish market was previously built on the beach and no 

permission was taken for this construction. 

           Similarly, Assistant Director, Youth Empowerment and Sports Department 

Karwar has submitted an application as per reference (10) dated 25-06-2016  to build 

Hostel building for adventure sports  in Sy.No.6 a 1a of Chittakula village of Karwar 

Taluka. On verification, submitted records have been found to be incomplete and as per 

reference (11) letter were written on 30-11-2016 to submit all related documents.      

           Subsequent inspection by this office as per the subject, this area was found to be 

coming under the No development Zone of CRZ-III. So there is no provision to build any 

new construction in this area and at the time of verification it is found the construction 

was going on and in the last phase of completion. Constructing a building without prior 

permission from CRZ is a clear violation of CRZ Notification-2011.  

          This way constructing building in Coastal Regulation Zone area with no prior 

permission of  Coastal Regulation  Zone is a clear violation of Coastal Regulation Zone-

2011 notification. 

          With reference to this, as per reference (12) dated 28-12-2017, relating to this 

application ,they have submitted application in Annexure-IV, RTC, Building Plan, 

Estimate records to this office. Letter is written as per reference (13) dated 05-01-2018 to 

remit application processing fees and to submit the project report .  

           Presently this building is in use by Jungle Lodges and Resorts Ltd, Devbhag since 

it is leased out by Rabindranath Tagore Beach Development and Conservation 

Committee for  

           Further a building  built on the backside of the earlier built Mayuravarma Platform 

& temporary fish market  too falls under Coastal Regulation Zone -II, towards sea from 

the authorised Road and no Prior permission is obtained. 

 

 



 

            All of the above buildings are being constructed in the Coastal Regulation Zone 

without any prior approval of the Coastal Regulation Zone , hence it is a clear violation 

of CRZ Notification- 2011, the report is respectfully submitted for appropriate action.  

 

Encl: 1) Copy of Reference Letters  3,6,7,8 & 11  

2) CRZ Map  

         3) Beach Development and Conservation committee meeting proceeding. 

 

 Yours faithfully 

   -Sd/- 

        Regional Director (Environment) 

                 Karwar. 

 













 

                                                                                                                                       Translated Copy 

                                                                                                                                Annexure- II 

 

Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

No: RDE/ CRZ/ R.Violation/2017-18 /66                     Date: 26-04-2018 

To: 

Principal Secretary 

(Environment and Ecology) 

Dept of Forest, Environment, and Ecology 

Bengaluru 

Sir,  

Sub: Conservation of the endangered Karwar Beach -reg 

 

Ref: : 1) Direction of meeting on  Draft CZMP Date: 15-02-2018,  

  2) Your Office Letter Number: FEE06 CRZ Date: 07/09/2017     

  3) This Office Notice Letter No.RDE/CRZ/Notice/2017-18/386 

      Dated 06-06-2017  

 4) Zilla Nirmiti Kendra Karwar Application dated 14-07-2017,  

 5) Zilla Nirmiti Kendra, Karwar Application dated 07-02-2018. 

 6) This Office Letter Number: RDE/CRZ/Hotel- Violation/2017-   

      18/841  dated 26-09-2017 

 7) This Office Letter Number: RDE/CRZ/Hotel- Violation /2017-   

      18/208 dated 31-10-2017. 

 8) This office notice letter number RDE/CRZ/Violation /2017-18  

        dated 19-12-2017.  

                           9) Shri, Rajesh S, Kamath, Karwar's Application Date: 29-01-2018.  

                          10) Department of Youth Services, Karwar Application  

         Date: 25-01-2016.  

                          11) This Office Letter No RDE/CRZ/ದಾಪ/2016-17/520 Dt:30-11-2016. 

                           12) Letter from the Department of Youth Services, Karwar  

           dated 28-12-2017. 

      13) This office letter no: RDE/CRZ /2017-18/286 Date:05-1-2018. 



 

With reference to (1) of the above subject, as per direction of  Karnataka State 

Coastal Zone Management Authority meeting held on 15-02-2018 with respect to the 

reference letter (2) , the legal notice issued to protect the endangered Karwar beach due 

to illegal construction of buildings on the shores of Karwar , to submit a site inspection 

report,  accordingly a detailed report has been submitted as follows.  

 

1) Rock Garden: 

 It is found that Rock Garden construction work is going at Karwar beach and on 

enquiry it was learnt that work is taken up by Zilla Nirmiti Kendra as per the approval 

given by Rabindranath beach development and conservation committee meeting held on 

20-02-2017.The work is being undertaken without obtaining prior permission from CRZ 

as the area comes under CRZ Zone, a notice was issued as per reference (3) to the Project 

Manager, Zilla Nirmiti Kendra Karwar. Also stated to consult this office with all relevant 

documents as per prescribed profarma and take prior permission. 

 

The area falls in Coastal Regulation Zone-1 and partly: Zone-II and is located the 

towards sea from authorised road, it is in violation of  para 8.1.CRZ-I and 8.11 CRZ II 

(ii). There is no provision for any new construction in the said area. There is scope 

torebuild and repair if  the buildings were constructed prior to 1990. However, there are 

no records submitted with respect to the 1990s before records.  

Accordingly, they applied  with reference Letter (4) received on 14-07-2017 in 

this office seeking CRZ permission. However, no proper documents have been submitted 

regarding the project. With several reminders over phone  they have been asked to submit 

proper documents, Subsequently as per Reference Letter (5) dated: 07.02.2018, the Zilla 

Nirmiti Kendra has submitted the Estimated Cost of the Project, Project Design and 

Appendix IV for the project. The work is now completed and the Rock Garden is 

inaugurated.  

2) Drive-In Hotel and Nelasiri- building for Marketing of  Uttara kannada products. 

Complaints have been received to this office regarding construction of a building 

adjacent to Drive-inn Hotel, on inspection it was found that Rabindra Nath Tagore Beach 

development and conservation committee as per the meeting held on 20-02-2021 

permitted to build a G+2 building beside the existing Drive-Inn hotel to to carry out 

marketing of Uttara Kannada products. A  Notice was issued to Commissioner, CMC 

Karwar to take proper action  for undertaking development activities  in CRZ area of 

Karwar beach without taking prior permission from CRZ as per referance (6) letter. and 

to submit an action taken report. But no reports received to this office. Reminder letters  



 

 

were issued as per reference (7) on 31-07-2017, however no action has been initiated. 

The afore  mentioned earlier built Drive-in Hotel  mentioned is in the Coastal Regulation 

Zone-I  and partly in Zone-II , while the existing building is also in Zone-II, on the  sea 

side from authorised road. It is a clear cut violation as per Para 8.I CRZ-I and 8.II CRZ II 

(ii) of CRZ Notification. There is no provision for any new construction in the area. It is 

considered to be violation as per CRZ Notification- 2011 and The current 2-storey 

building is in use.  

3) Branded Food Court: 

Mr. Rajesh S. Kamath, Mahalaxmi Electronics, Kodibaga, Karwar was carrying out 

development work in Karwar beach area, without prior approval of the Coastal 

Regulatory Zone. The notice issued as per reference (8) dated 19-12-2017 stop the 

development activities in the area and to restore the site to normalcy. And Instructed 

Uttara Kannada District Beach Development Committee to cancel the agreement. But no 

action is taken.  

The area falls in CRZ-I and partly in CRZ -II, falls at sea side from the authorised road. 

As per CRZ Notification Para 8.ICRZ-I and 8.II CRZ II (ii) it is a violation. There is no 

provision for any new construction in the area. This is a clear violation of the Coastal 

Regulation Zone 2011 Notification Regulations.  

Subsequently, he submitted a project report and requested for permission to build a 

temporary building and toilet by renovating left and right side of Planetarium building 

along with food court in Rabindranath Tagore beach.  However, no records of the 

buildings existed prior to 1990s were submitted to this office. 

4) Construction of Building by the Department of Youth Services and Sports,  

Similarly, Assistant Director, Youth Empowerment and Sports Department Karwar have 

submitted an application as per reference (10) to build a Hostel building for Adventure 

sports  in Sy.No.6 a 1a of Chittakula village of Karwar Taluka. On verification, records 

submitted found to be incomplete and as per refrance (11) letter was written on 30-11-

2016 to submit all related documents.  

Subsequently when inspection done by this office, it is found that the construction was 

going on and in the last phase of completion, since the area is in No development Zone 

of CRZ-III and as per para 8.I CRZ-I and 8.II CRZ-II (ii) it is a violation of the 

notification. There is no provision to build any new construction in this area. 

Constructing a building without prior permission from CRZ is a clear violation of CRZ 

Notification-2011.  

As per reference (12) dated 28-12-2017, related to the application, they have submitted 

Annexure-IV, RTC, Building Plan, Estimate records to this office. Letter is written as per 

reference (13) dated 05-01-2018 to remit application processing fees and submit project  



 

 

report . Presently this building is Leased to Jungle Lodges and Resorts Ltd, Devbhag  by 

Rabindranath Tagore Beach Development and Conservation Committee .  

5) Building constructed behind MayuraVarma Vedike: 

A Building which was built on the back side of the earlier built Mayuravarma Platform. 

The area also falls into the Coastal Regulation Zone -II, towards sea from the authorised 

Road and no Prior permission is obtained. 

6) Temporary Fish Market:  

The construction of temporary fish market in the CRZ-Il area of the seashore with no 

prior permission from CRZ. in violation of CRZ, Notification Para 8.I CRZ-1 and 8.II 

CRZ II (ii).  

All of the above buildings are constructed in the Coastal Regulation Zone without any 

prior approval of the Coastal Regulation Zone, hence it is a clear violation of CRZ 

Notification- 2011. The detailed report is respectfully submitted for appropriate action.  

 

 

Encl: 1) Copy of Reference Letters  3,6,7,8 & 11  

       2) CRZ Map  

       3) Beach Development and Conservation committee 

 

   Yours faithfully 

      -sd/- 

        Regional Director (Environment) 

                   Karwar. 

 





                                                                                                                         Translated copy  
                                                                                                                                       Annexure-1/SI.No. 01 

 
Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

/CRZ/    /2016-17/520                                                                     Date: 30-11-2016 

 

To: 

Department of Youth Empowerment & Sports 

Karwar. 

 

Sir, 

    Sub: Application for construction of Adventure Sports Hostel building                         

                                                        for  Adventurous Sports at Sy no.6a1a (1-5-0) of Chittakula village. 

    Referance: Your application dated: 25-06-2016 

 

  With reference to above subject, you have submitted application for construction of 

Adventure Sports Hostel building at Sy.no. 6a1a (1-5-0) of Chittakula village of Karwar Taluka. 

  On verification of the records submitted by you, it is found to be incomplete and do not 

contain any Original records. You are required to submit original and attested documents for the same. 

1. RTC 

2. Survey map of the site. 

3. Plan of the building. 

4. Project Report. 

 

         Though the records submitted are incomplete, on site visit it is found that the proposed area 

falls in CRZ-III of No Development Zone and is 10 mts away from HTL of the river. During 

inspection, it is seen that construction of the building is going on and in the last phase of completion. 

 It is a clear case of violation of CRZ Notification-2011 as construction of building started 

without prior approval from CRZ.  And as per Notification, there is no provision to build new 

construction in 0-100 meter of CRZ-III (No Development Zone). 

 So it is a case of violation of CRZ Notification-2011 for construction of new Hostel building 

for Adventurous Sports in Sy.no. 6a1a (1-5-0) of Chittakula village , in Karwar Taluka. It is required 

to get clear direction under Section-5 of Environment (Protection) Act-1986 regarding this issue, 

appropriate action will be taken. So you are requested to submit the above listed documents to this 

office for further action. 

 

         Yours faithfully 

                                                                                                                   -sd/- 

        Regional Director (Environment) 

                 Karwar. 

 

Copy to: 

Deputy Commissioner, Uttara Kannada District Karwar for kind information. 





                                                                                                                      Translated copy  

                                                                                                                                       Annexure-1/SI.No. 02 

 
       Regional Director (Env.) (Dept of Forest Ecology and Enviroment) Kajubhag,   

Karwar- 581301,      E-mail :rdekwr2010@gmail.com         Phone/Fax: 08383-223997                                             

No: RDE/ CRZ/ Notice/ 2017-18/315                   Date: 12-05-2017 

“Show Cause Notice” 

To:  

Sri. Roshan Pinto 

Proprietor 

M/s Leisure Routes, 

Mangaluru 

 

Sir, 

  Sub: Your application regarding NOC for Development of Garden,  

                                Water Sports, First Aid Room, Wash Rooms at Kodibhag village  

                                 of Karwar Taluka. 

  Ref: District Coastal Zone Management Committee meeting dated: 07-03-2017 

  

  With reference to the above subject, you have applied for No Objection Certificate 

from CRZ authorities for “Development of Garden, Water Sports, First Aid Room, Wash Rooms” 

at Kodibhag village of Karwar Taluka. 

  This matter has been discussed in the DCZMC meeting held on dated 17-03-2017 

and as per the direction of the chairman of the committee to submit the proposal to KSCZMA for 

further action, the proposal has been submitted to KSCZMA for further action. 

  But it is seen that before getting prior permission, entrance gate built with concrete 

structure and few development activities are started in the CRZ area. It is a clear violation of CRZ 

Notification-2011 to undertake development activities in CRZ area without getting prior 

permission. So you are instructed to present before the undersigned and give proper explanation 

within a week time regarding taking up construction of concrete entrance wall and other 

development activities without getting prior permission and thereby violating the CRZ 

Notification-2011 . 

         Yours faithfully 

 -sd/- 

        Regional director (Environment) 

                Karwar. 





                                                                                                                            Translated copy  
                                                                                                                                       Annexure-1/SI.No. 03 

 

 
Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

RDE/CRZ/Notice/2017-18/386                                                                                           Date: 06-06-2017 

 

To , 
     The Project Manager   
     Zilla Nirmiti Kendra 
     Karwar. 
 

Respected Sir, 

                                         Sub: Construction of Rock Garden at Karwar beach. 
                                 

************* 

                With respect to the above subject, it is seen that the construction work of Rock Garden is 

in progress  on the coast of Karwar. Since the area where construction is going on falls in Coastal 

Regulation Zone-II as per the Costal Regulation Zone-2011 Notification. And it is well known fact 

that it is mandatory to obtain prior approval from Coastal Regulation Zone authority before 

taking up any development activities in these areas. Many a times during the meeting of 

Rabindranath Beach Development committee , the District Commissioner, Karwar has suggested 

to take prior permission from CRZ. 

                But till date you have not approached this office for clarification nor you have submitted 

proper documents or details in this regard as per the prescribed formats.  

               It is a clear violation of CRZ Notification-2011 to carry out developmental activities 

without prior permission from this office. Also it attracts Section (15)(1) & (17)(1)(2) of 

Environment Protection Act 1986 and you will be held responsible for violation. Therefore you 

are hereby instructed to approach this office take necessary action to submit all relevant 

documents in prescribed format to get the permission.   

                                                                                                                                          Your's Faithfully 

                                                                                                                                                    -Sd/- 

                                                                                                                                    Regional Director (Env.) 
                                                                                                                                                   Karwar. 
 
Copy to: 
District Commissioner, Uttara kannda District, Karwar for kind information. 







                                                                                                                            Translated copy  
                                                                                                                                       Annexure-1/SI.No. 04 

 
Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

RDE/CRZ/Violation/2017-18/1208                                                                              Date:19-12-2017 

 

To , 
     Shri. Rajesh S. Kamath 
     Mahalaxmi, Electronics, 
     Kodibaga, Karwar. 
 

Respected Sir, 

                                 Sub: Taking up Develpment activities at Rabindranath Tagore  

                                          beach Karwar, without the prior approval from Coastal Regulation Zone. 

                                Ref:  Dr. Rabindranath Tagore Beaches Development and Conservation  

                                          Committee, Karwar letter no.:DRTB/SS/CR-09/2017-18, dated :- 

                                          07-09-2017. 

************* 

                With respect to the above subject, the development activities are being carried out on 

the Karwar beach side area without the prior approval from Coastal Regulation Zone authorities. 

But as per the reference letter cited   Dr.  Rabindranath Tagore Beaches Development and 

Conservation Committee, Karwar, has signed a legal agreement to open a food stall in the area. 

As per the contract agreement condition no. (26)  required permissions  must be obtained from 

the concerned departments before taking  up any development activity. 

             But as per the terms of the agreement, it is compulsory to obtain the prior approval of this 

office. But you are carrying out the development activities in the area without the prior approval 

of the Coastal Regulation Zone. It is a clear violation according to the Coastal Regulation Zone 

notification-2011. 

             So you are instructed to stop the ongoing development activities and restore the place as 

earlier, otherwise legal action will be initiated. 

                                                                                                                                          Your's Faithfully 

                                                                                                                                                   -sd/- 

                                                                                                                                    Regional Director (Env.) 
                                                                                                                                                   Karwar. 
Copy to: 

1. Special Director (Technical cell) and Member Secretary, Forest Environment and Ecology 
Dept, Benagaluru for kind information. 

2. Deputy Commissioner, Uttara Kannada District Karwar for kind information and 
necessary action. 

3. Additional Deputy Commissioner and member secretary, Dr. Rabindranath Tagore Beach 
Development and Conservation executive committee (R) , DC Office Karwar requesting  to 
cancel the tender agreement for violating conditions as per agreement. 





                                                                                                                         Translated copy  
                                                                                                                                       Annexure-1/SI.No. 05 

 
Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

RDE/CRZ/Hotel Violation/2017-18/841                                                                                          Date: 26-09-2017 

   

 
To , 
The Commissioner 
CMC, Karwar. 
 

Respected Sir, 

Sub: Construction of unauthorised building in CRZ area 

 Next to Drive-Inn Hotel , at Karwar Beach. 

     
                                 

************* 

                With respect to the above subject, the Drive inn Hotel existing at karwar beach is  

leased out by you to run the hotel activities. And now it has been found that infront of  the Hotel, 

a building construction is going on in CRZ area without getting permission from CRZ which is a 

clear violation of the Coastal Rgulation Zone Notification-2011.  In this regard, you are instructed 

to take necessary action against the violator and report to this office about the same. 

                                                                                                                                           Your's Faithfully 

                                                                                                                                                     -Sd/- 

                                                                                                                                    Regional Director (Env.) 
                                                                                                                                                   Karwar. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 





                                                                                                                        Translated copy  
                                                                                                                                        Annexure-1/SI.No. 05 

 

 
Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

RDE/CRZ/Hotel Violation/2017-18/929                                                                       Date: 31-10-2017 

 

 
                                                                                “ Reminder “ 
To , 
Commissioner 
CMC, Karwar. 
 

Respected Sir, 

Sub: Construction of unauthorised building in CRZ area 

 Next to Drive-Inn Hotel , at Karwar Beach. 

Referance: This Office letter No: RDE/CRZ/Hotel Violation/2017-18 

 Date: 26-09-2017. 

     

************* 

                With reference to the above subject, the Drive inn Hotel which is at karwar beach is  

already given for lease by  you and now it has been found that next to the Hotel, there is a 

building construction going on in CRZ area without getting permission from CRZ which is a clear 

violation of the Coastal Rgulation Zone Notification-2011.  In this regard, you were instructed to 

take necessary action against the violator and report to this office about the action taken. But till 

date we have not received any reply from your office. As the matter is very urgent, you are 

informed to take proper action and to submit the report as early as possible. 

                                                                                                                                           Your's Faithfully 

                                                                                                                                                      -Sd/- 

                                                                                                                                    Regional Director (Env.) 
                                                                                                                                                   Karwar. 
 
 
 
 
 
 
 


